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PER : S. S. GARG 

 
 The miscellaneous application for filing additional documents is 

allowed.  As far as, stay application is concerned, the ld. Counsel for 

the appellant has prayed for adjourned.  As the matter pertains to 



ST/Misc/50953/2016 
ST/Stay/61182/2013 

in ST/60262/2013  

2 

year 2013 and on the previous date of hearing i.e. on 30.10.2023, a 

last chance was given to the appellant to appear and argue the 

matter.  In spite of that, the appellant has not appeared.  In view of 

this, we dismiss the stay application for non-prosecution. 

Consequently, the appeal also stands dismissed with the liberty to the 

appellant to seek restoration by moving appropriate application giving 

sufficient reasons for non-appearance. 

(Dictated and pronounced in the open court) 
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